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3hri Haxi Kishan and Others ...Applicants

• Versus

The ^Secr-'tary, Governmant of ...Respondents
India, Dej-artrnent of ^'on-'Conventionel
Energy Sources, iv!inis"cry of energy^,
Locshi F.0ad, New Deini g. Another
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THH HQN'BLc JUSTJCc S.K, DFiAON, VICE

TMb HON'BL£ IvR. l.K, R.AS'3011--A, ADi'vtINISmATIv'5 ;';£AiI3£R

!♦ Vihether Reporters of local papers :nay be allo-vtid
to see the judgment?

2, To be referred .to the F.eportars or not?

JUDGM£M (OTALI

(of the Bench delivered by Hon'ble Mr, Justice
3,K. Dhaon, Vice Ghairrnan(J))

Six applicants joined in this application.

They have a coanon case thdt they were employed against

Group »D' posts in the Solar energy Gentie and they belon-j

to the Scheduled Caste GosTimunity. Their- piincipal praysi

was that the respondents be directed to regularise them

egain St Group «D' Posts.

2. A reply has been filed on behalf of the

respondents. Counsel for the parties have-been heard.

The learned counsel for the applicant states that this

application .us now being pressed only on ban^jlf of .nt
I
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Nos, 4 and 5, naraely, S/Shri Ghammi and Har Bii. The

applicant No.6 ohri Ravinder Kumar is dead,

3« in the counter-affidavit filed on behalf

OT Lhe respondents, it is averred that Applicants i'̂ os,

1, 2 and 3, namely, S/^hri Hari Kishan, Ombir r.nd l/iohanti

have go'c the necessary reliefs during the pendency of this

application and their services have been legularised

aqcinst Group 'D* posts. In relation to applicants 4

and 5j lespondenvS case is that there aie no fui'ther

vacancies in Group 'D' posts and, xherefoie, they cannot

be considered for regularisation» on the contrary, coun.';.ei

for the applicants states that there are 3 vacancies in

the said Group 'D' posts* 3e that oS it .may, it Adil be

very difficult, if not impossible, to record a definite

finding whether any vacancy exists or rot. However, .ve

make it clear that the respondents shall take staps to

regularise in accordance with law the services of

3/Shri Gharnrni and Har Bir if and when any vacancy arises

in Group 'D' post. Me further direct thau, until the

services of 3/Shri Gharnni and Har Bir are regularised, trey

shall be paid the mlniniurn wages as admissible to Group 'D'

employees if they are not already being paid on t,hat basis®

;,'ith these directions we dispose of chiG
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application finally but without any order as to costs,
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